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Petition for Special Leave to Appeal (Crl) No(s).8375-8376/2008

(From the judgenent and order dated 22/08/ 2008 in CRLOP No. 34489
of 2007 & CRLOP No. 37482/2007 of the H GH COURT OF MADRAS)

D. K. GANESH BABU Petitioner(s)
VERSUS
STATE OF TAM L NADU & ORS. Respondent (s)

(Wth appln(s) for stay and office report)

Date: 07/09/2009 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE DALVEER BHANDARI
HON BLE DR. JUSTI CE MUKUNDAKAM SHARMA

For Petitioner(s) M. Rishi Ml hotra, Adv.
For Respondent (s) M. Vi kas Mehta, Adv.
Ms. Sunieta g ha, Adv.

M. S. Thananj ayan, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The matter is adjourned by two weeks.
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